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_O,FFlCE_OE THE PRINCIPAL DISTRICT & S_E§5lQNiJUDGE.
SOUTH DlST_B,lCj' COL] RQTS COMPLEX, SAKET, NEW DEL-HI

i
OFFICE ORDER '

In modification of this office order issued vide endorsement no. Judl./F.102/
South/Saket/2026/14077-14117 dated.28.03.2026 and in exercise of powers vested in the
undersigned, the following Additional Sessions Judges are hereby authorized under
Section 8 (8) of the Bharatiya Nagarik Suraksha Sanhita, 2023 to dispose of bail/urgent
applications pertaining to the Police Stations/investigating Agencies of the South Police
District/Sessions Division of Delhi as mentioned against their respective names, w.g.f,
02.05.2026 till further orders.

S. ‘ Name of Judicial A Name of Police Stations & Link Additional
‘ No Officers A Investigating Agencies Sessions Judge

Wiii _
i Shsonu Agnihotril M h l_ M ‘ _ N & ~ Sh.Z\./ivek Kumar Gulia,

A ASJ 03 e rau i, aviya agar A5J/gpigudge
1' ' i iSpecialTask force of Delhi Police (Eie¢,§1city)i ig ‘

‘ 2 ‘Ms.NitiPhutela, E“E33:P§g5:®l‘k:fifé1’i:£§& , PawanKumar,ASJ—
i ‘ A51 (SW3 , ,lNAMetro Station i uc V

Ms. Shunali Gupta, \ Ambedkar Naga,-I -fig,-5' Metro l Ms. Nabeela Wall, ASJ
‘ 3' A5-J (FTC)"02 V Station Ghitorni &Special Cell (SORC)

A ‘ _ _ _ Sh. Hargurvarinder V
5h~ PU'5h°ta'“ Sangam Vihar, Maidan Garhi, Neb Singh Jaggi’ A5; (i:-I-Q-

4' Pathak» A5-1'05 ' Sarai & Cyber Police Station \ ()1

. , . . .(jfiée Saket Hauz Khas, C A W Cell 5h- Samar vishah A5J' it
S. (NDP5) (South) & Crime Branch (South) O2

Notes: -

(1) Smt. Laxmi, ,SJAkBail and Filing_Section, shall forward bail agglications which are
filed through e-filinggon the emailgid of_the concerned Court_contro_lled olthe
Readeg asper d_ut§Lroster. The_Reade_r of the concerned court shall maintain _the,
file and ensure propergangl complete transmission of the same to Sn-it, Laxi-ni on
charge of rostenor after disposalpfthe,ap_Qi_<;ation,_

(2) All the b_ail_ai1plications in the geridinq matters shall be deallglfy U19 CQl1CEl'I1@d_
courts. Such bail/urgent applications in the matters pending indftlge Courtts tlof
Additional Sessions Judges of the South District may _be filed in p orinat a he
email id of Bail and Filing Section of the South i)istrict._'i e
said email id shall remain under the control of Smt. Laxmi Dayal, SJA, Bail and Filing,
SOUlh DiSUiCiI, who shall forward such bail applications on the independent email id
of the concerned court immediately on receipt. vii
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(3) Whenever any of thejudicial officers mentioned in Column A given above is on leave

or unavailable due to any reason, thejudiciakofficer whose name is mentioned in Col-
umn B against his/her name in the opposite column shall work as his/he?!‘ linkjudicial
officer. in the event of both the said judicial officers being on leave or unavailable,
thejudicial officer whose name is mentioned immediately below the name of the con-
cerned judicial officer within the same column shall work as the next linkjudicial offi -
cer. In case, even the next linkjudicial officer mentioned immediately below the name
of the concerned judicial officer is also similarly on leave or not available, thejudicial
officer whose name finds mentioned immediately below thereafter in the same col-
umn shall work as the next link judicial officer for such duration for such purposes
and so on and so forth. The two judicial officers mentioned in the first horizontal line
shall be deemed to be thejudicial officers placed immediately below the twojudicial
officers mentioned in the last horizontal line for the above purposes.
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i if (GURVINDER PAL SINGH)
rincipal District & Sessions Judge, South

€ SaketCourtsComplex,NewDelhi "
(ia»»¢’

No.Judl./F.102 s u§h/Saket/2026/ ff: ‘[83.-{Ijew Delhi, Dated: REP/H-é
&\a}:'i"2 9‘/C-I25"

Copyforwardedforfriforriwafioriifiecessary action to:
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The Registrar General, High Court of Delhi,‘New Delhi.
The Principal District & Sessions Judge (H.Q.), Tis Hazari Courts, Delhi
The Officers concerned.
The Director, Directorate of Prosecution, Govt. of NCT of Delhi.
The Officer In-Charge Computer Branch (South), Saket Court New Delhi.
The Chief/In-Charge, Prosecutor, Saket Courts, New Delhi.
The In-Charge, Facilitation Center, Tis Hazari Courts, Delhi.
The Secretary, Bar Association, Saket Courts, Delhi/New Delhi.
The Branch in-Charge, Filing Section, South District.

/1-9. The Website Committee, Tis Hazari Court, Delhi.
1 1. Reader to the Ld. Principal District & Sessions Judge (South)
12. PS to the Ld. Principal District & Sessions Judge (South)
13. PRO, South District, Saket Courts
14. Notice Board (through Care Taker).
15. R & I Branch for uploading on LAYERS.
16. Guard File. ' '.§,,‘,.s-—- r "' '

Principal District & Sessions Judge, South
Saket Courts Complex, New Delhi
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